CENTRAL ADMINISTRATIVE TRIBUNAL
; PRINCIPAL BENCH

NEW DELHI. 4
0A No.2581/91 Date of decision:4.5.93.
Sh.Ved Ram SHarma e Petitioner

i vVersus :

Union of India through
Commissioner of Police,
Delhi & anr. +++.  Respondents.
Coram:
The Hon'ble Mr.Justice S$.K.Dhaon,Vice-Chairman(J)
The Hon'ble Mr.S.R.Adige,Member(A)

For the Petitioner e B.B.Réva?.Coqnse1..

For the’Respondents g Sh.O.N.Trisha1,Counse1.

JUDGEMENT (ORAL)

(By Hon'ble Mr.Justice S.K.Dhaon,Vice-Chairman)

The _material = facts are these.- “The
petitioner was considered for recruitment as Constaﬁ]e
" in Delhi Police in' 1989, On 2.1.1989 hie height 'aﬁd
chest.were measured and found to be 170.5 ﬁm5 and 82-88
cms.respectively, However, on other grounﬁs fe was not"
selected. In 1989-98, he adain appT%ed for béing
recfuited as” Constable in the Delhi ‘Polica. He
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appeared in the  physical. acasurenent tost on 24.2.98
and his height and chest were found to Le 178.5 cms and
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join, he was. subjectad to fresk measurement$on 16.2.91
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he was again found to be underhe1ght.' Faced wit

ffuatwon,- he  came to this Trlbuhal.by.means  of

-Tt_’ié aséerted bn behalf of the petitioner
that there is something wrong somewherelszé-anoe' the
pet1t10ner Was found med1ca11y fit and 1ater on he was
found underhe1ght The learned counsel for the
respondents has made a very faié~offer. He has p]gaded.
that the petitioner may be examined by a Doqtor s0 that

all the doubts may be cleared.

We direct that the _betif%oner's height
- shall be remeasured by some'-DOQtor i the Civil
Hospital. The decision of the Doctor will be f1nal and
binding on both the parties. The respondents “shall
také_expeditious steps to get the petit%oner's height
‘rémeasurgd;" The Vpetitibner’s - height sﬁalT" be
remeasured not beyond E;;— period of one moﬁth.afkom

td&ay.

With these observations, this OA is decided :
-~ £ipally with no order as to costs.
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